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O R D E R 

PER C.N. PRASAD (JM) 

 All these appeals are filed by the Revenue against different orders 

of the Learned Commissioner of Income Tax (Appeals)-60, Mumbai 

[hereinafter in short “Ld.CIT(A)”] dated 26.03.2018 for the Assessment 

Years 2010-11, 2011-12 and 2012-13. 

2. The Revenue has raised the following common grounds in its 

appeals except for figures: -  



2 
ITA Nos. 3951, 3952 & 3953/MUM/2018 

(A.Ys: 2010-11, 2011-12 & 2012-13) 

 

“1.1.  On the facts and in the circumstances of the case and in law, 
the CIT(A) erred in excluding bank guarantee commission from the 
purview of Section 194A, even when the payment was made prior to 
CBDT's Notification No.56/2012 dated 31.12.2012?" 

1.2.  On the facts and in the circumstances of the case and in law, 
the CIT(A) erred by holding that the guarantee commission does not 
come under the purview of definition of interest as envisaged in 
Section 2(28A) as per CBDT's Circular dated 05.07.1976?" 

3. At the time of hearing Ld. DR has stated that the tax effect on the 

issue in the present appeals is below ₹.50 Lacs and in view of the CBDT 

Circular No. 17/2019 dated 08.08.2019 in F.No.279/Misc.142/2007-ITJ 

(Pt), the appeals of the Revenue are not maintainable.  In view of the 

above submissions we dismiss the appeals of the Revenue on account of 

low tax effect. 

4. In the result, appeals of the Revenue are dismissed. 

Order pronounced in the Court on 19th September, 2019 
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